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JUSTICE DILIP GUPTA 

                  The order dated 24.08.2018 passed by the Commissioner of 

Customs (Appeals) upholding the assessment order dated 15.11.2017 

of the Assistant Commissioner of Customs has been assailed in this 

appeal filed by M/s Shubh Impex1.  

2.    The issue that arises for adjudication in this appeal is as to 

whether the classification of the goods imported by the appellant 

namely ‘hook and eye fastening strips polyester’ would fall under 

Customs Tariff Sub Heading2 6212 as claimed by the Department or 

under CTH 8308 10 10 as claimed by the appellant. 

3.    The appellant had filed a Bill of Entry number 3437335 dated 

29.09.2017 and the aforesaid goods were classified under CTH     

8308 10 10. 
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4.       The Assistant Commissioner, in the order dated 15.11.2017, 

held that the product mentioned in the Bill of Entry would be 

classifiable under CTH 6212 attracting duty amount of Rs. 

16,82,38,370/-. 

5.    Feeling aggrieved, the appellant filed an appeal before the 

Commissioner (Appeals), who by order dated 24.08.2018, upheld the 

order of the Assistant Commissioner.  

6.     Shri Ritij Kacker, learned counsel for the appellant submitted 

that the issue involved in this appeal has been decided by a Bench of 

this Tribunal on 12.10.2018 in Customs Appeal No. 53153 of 2018 

(Ajay Kumar v/s CC New Delhi) and it has been held that the 

product would be classifiable under CTH 8308 10 10.  

7.    It is not disputed by the learned authorized representative 

appearing for the Department that the issue involved is covered by 

the aforesaid decided of the Tribunal in Ajay Kumar.  

8.     Thus, in view of the aforesaid decision of the Tribunal in Ajay 

Kumar, the order passed by the Commissioner (Appeals) cannot be 

sustained and is set aside. The appeal is, accordingly, allowed.      

 
(Order dictated and pronounced in the open Court) 
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